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To-3lay because of BHARAL wopakwid, High
ourt Bar Association has passed resolution
93 s ing that it would not be
atednégoééf%9,, tating a
ossible for Fembers to attend the Court and
articipate in the Court proceedings. & copy of

e resolucion has also been sent to C.a.l. 3Bar

lssociatica. i‘one of the members is present

o-day. In view of this the cases are not taken

p to-day. The matter is posted to ]g/[\’c'd’ S~
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grder Dates 08,05,2002

None appears £or the ppplicant, Mr.J.K.Nayak,
léarn&d Additional Standing Counsel_appcaring for
Respondents, states that the gpplicant is an E.D.
staff and at the time »f entry into servng)in
1972, he disclesed his date of birth to be
30.03.1933, ‘and ,accordingly, he was due to face
superannuation frem service(%n attaining 65 y@ars
of ag%);n 29.03.1998. By filing the present Original
Application No,157/1998, at the fag end of his
service career, the Applicant has made an éttempt
to ehange his Date of birth from 30.03.1933 to
31.03.1951. Law is well settled that one ghouldd |
not be allowed t? change his date of birth at the

fag end of his employment and, theresfore, this

original Application is dismissed having no merit.
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